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POWER AND NON-CONVEN- 
TIONAL ENERGY SOURCES be 
pleased to state:

(a) whether in many colonies of 
East Delhi, people have been experi-
encing a good deal of inconvenience in 
the absence of street lights for the 
last several years;

(b) if so, whether the Government 
propose to make adequate arrange-
ments for street lights in these colonies; 
and

(c) if so, when and where ?

THE MINISTRY OF STATE OF 
THE MINISTRY OF POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI KALP NATH 
R A I): (a) to (c) According to DESU, 
street light facility already exists in 
most colonies of East Delhi. Since the 
facility is provided against payment 
of the most of installation and main-
tenance by the sponsoring agencies, 
any fresh scheme, if required by any 
such colony, is to be sponsored and 
financed by them or Municipal Cor-
poration of Delhi.

[English]

Losses of State Electricity Boards

157. SHRIMATI VASUNDRARA 
R A JE: Will the Minister of POWER 
AND NON-CONVENTIONAL EN-
ERGY SOURCES be pleased to state:

(a) whether most of the State Elec-
tricity Boards (SEBs) are running at 
loss;

(b) if so, the reasons therefor;

(c) the performance of each State 
Electricity Board during the last three 
years;

(d) the steps taken or proposed to 
be taken to improve their performance; 
and

(e) the details thereof?

THE MINISTER OF STATE OF 
THE MINISTRY OF POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI KALP NATH 
RAI) : (a) and (b) Most of the State 
Electricity Boards have been incurring 
losses due to absence of equity com-
ponent in the capital structure, non-
capitalization of interest during con-
struction of projects in the past, low 
agriculture tariff, non-payment of RE 
subsidy by the State Governments, 
payment of State Electricity Duty, high 
T & D losses in the power system, 
high establishment cost due to over-
staffing, large arrears in revenue col-
lection, time and cost over-run in 
completion of projects etc.

(c) Details showing the surplus/ 
deficit of various State Electricity 
Boards during the last three years are 
given in the enclosed statement.

(d) and (e) Steps taken to improve 
the performance of the SEBs include 
amendment to the statute making it 
obligatory on the Boards to earn re-
turn of 3% surplus on fixed assets, 
making theft of power a cognizable 
offence, implementation of centrally 
sponsored renovation and modernisa-
tion schemes for uprating the perfor-
mance of the thermal power stations, 
introduction of meritorious producti-
vity reward scheme for improved per-
formance of thermal power stations, 
etc.
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